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Chandola, Aman

From: Chandola, Aman
Sent: 30 November 2021 16:27
To: 'vinitmcm@gmail.com'; 'litigation.life@gmail.com'; 'ccb.cpcb@nic.in'; 'ms@uppcb.in'; 

'msam-cgwb@nic.in'; 'csup@nic.in'; 'dmmuz@nic.in'
Cc: Dastidar, Jyoti; Pandey, Prakhar; 'MUHAMMAD  RAZI'
Subject: Vinit Kumar v. DSM Sugar Mills Ltd. & Ors. - OA No. 16/2021 | Additional Reply on 

behalf of Respondent No. 1, Dhampur Sugar Mills Ltd. | Part 1
Attachments: Additional Reply on behalf of Respondent No.1 - OA 16 of 2021 (Part 1).pdf

To: 
 
Applicant – Vinit Kumar (vinitmcm@gmail.com) / (litigation.life@gmail.com) 
 
Respondent No. 2 – CPCB (ccb.cpcb@nic.in) 
 
Respondent No. 3 – UPPCB (ms@uppcb.in) 
 
Respondent No. 4 – Central Ground Water Board (msam-cgwb@nic.in) 
 
Respondent No. 5 – State of UP (csup@nic.in) 
 
Respondent No. 6 – District Magistrate, Muzzafarnagar (dmmuz@nic.in) 
 
 
We write to you on behalf of our client - Dhampur Sugar Mills Ltd., Respondent No. 1 in the captioned matter. 
 
Please see attached the scans of the Additional Reply to the OA No. 16/2021. Owing to size, we are sending the 
same in 2 parts. The same has been served on you as advance service.  
 
We would request that you acknowledge the safe receipt of the same. 
 
Best, 
Aman 
 
 


